FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Altop Ishichi Solutions and Projects Private Limited OPERATING IN Solar Panel
Installation Industry (EPC) AT Vashi Navi Mumbai.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
Insolvenc Resolution Process for Corporate Persons Regulations, 2016
RELEVANT PARTICULARS
¢ along with PAN & CIN/ LLP No.

ALTOP ISHICHI
SOLUTIONS AND
PROJECTS PRIVATE
LIMITED

PAN: AAKCA6719M

CIN:
U74120MH2012PTC23252 1
Registered Address: A-53,
TTC INDUSTRIAL AREA,
MIDC, MAHAPE , NAVI
MUMBAI - 400 709

Other Address: 202, I

Name ‘of the corporate debto
Floor, Devavrata, Plot No.
83, Sector — 17, Vashi, Navi

Addrcss of the registered office
Mumbai — 400 705

URL of website Not Applicable
WDetails of place where majorit of fixed assets are located No major fixed assets

n Installed capacity of main sroducts/ Services Not Applicable

Quantity and value of main products/ services sold in last Quantity not applicable as
financial year the Corporate Debtor is into
EPC Activity Industry
Revenue from Operations
1. FY 2022 — 23 -2 760.61
Lakhs (Audited)
7 FY 2023 —24-%785.29

Lakhs (Unaudited
n Number of emplo ees/ workmen _
n

- Further details including last available financial statements (with | The details can be sought

f

schedules) of two years, lists of creditors are available at URL: from RP by sending an

: email at
The detailed invitation for
expression of interest which
shall include the cligibility
for resolution applicants
under section 25 (2) (h) of
the Code can be sought from
the RP by sending an email
at altop.cim@gmail.com

m Last date for receipt of expression of interest 20 — 08- 2024

11. | Date of issue of provisional list of prospective resolution 30 — 08 -2024
applicants

Eligibility for resolution applicants under section 25(2)(h) of the

Code is available at URL:




12. | Last date for submission of objections to provisional list 04 — 09 — 2024

13. | Date of issue of final list of prospective resolution applicants 14 -09 —2024

14. | Date of issue of information memorandum, evaluation matrix and | 19 — 09 —2024
request for resolution plans to prospective resolution applicants

15. | Last date for submission of resolution plans 19— 10— 2024

16. | Process email id to submit Expression of Interest altop.cirp@gmail.com

Date: 05 — 08 — 2024
Place: Mumbai

~E

Prakash Dattatraya Naringrekar

IBBI/IPA — 002/1P — N00270 /2017 — 18/10783

Regd. Address: 202 — A, Blue Diamond CHS Ltd, Chincholi Bunder, Link Road
Junction, Malad West, Mumbai — 400 064

Office Address: G — 1, Ruby Industrial Estate, Chincholi Bunder, New Link Road, Near
Bank of Baroda, Malad West, Mumbai — 400 064

For Altop Ishichi Solutions and Projects Private Limited

Email ID: altop.cirp@gmail.com

Prakash Dattatraya Naringrekar
Insolvency Professional

Regd. No. IBBI/IPA-002/1P-100270/2017-18/10783
202 A, Biue Diamond C.H.S Ltd.,Chincholi Bunder,
Link Road Junction Malad(West),Mumbai -400064.
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Get prediction sitting
at home with Palm Print

Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, sorrow, illness, etc.

R. R. Mishra

Astrologer, Palmist, To.

Numerologist, Vastu & Gems CD-1. MR. TEJINDER SINGH JETHI.
Specialist, Former TV & Press CD-2. MRS HARMEET KAURJETHI.

Whatsapp & Mobile

9820113194

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad

(DRT3).

OFFICE OF THE RECOVERY OFFICER - l/ll
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector -30 A,
Vashi, Navi Mumbai -400703
RP NO. 77 OF 2024
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993.
IDBI BANK

Vis
MR. TEJINDER SINGH JETHI.

BOTH ARE RESIDING AT : VIJAY APARTMENT 2,

FLAT NO. D-72, WAGHBIL NAKA, GHODBUNDER ROAD,
THANE (WEST) MAHARASHTRA - 400615.

ALSO AT : FLAT NO. 305, 3RD FLOOR, B WING,
"DHANA-SHREE PEARL" PLOT NO. 39 & 40,

AT SECTOR -5, PHASE - 1, NODE -TALOJE,
PANCHANAND, NAVI MUMBAI MAHARASHTRA - 410208 Sd/-
ALSOAT : SARASWAT BUILDING, A 102, 1ST FLOOR,

JAI MATA DI COMPLEX, KALHER BHIWANI,

BHIVANDI, DISTRICT : THANE, MAHARASHTRA - 421302

Whereas You the C D have failed to pay the sum of Rs. 30,27,082.22 ( Rupees Thirty
Lakhs, Twenty Seven Thousand Eighty Two And Paise Twenty Two Only ) with interest
and costs in respect of Recovery Certificate No. 77 of 2024 drawn up by the Presiding
Officer on 11.03.2024 in O.A. No. 629 of 2020 DEBTS RECOVERY TRIBUNAL MUMBAI

You are hereby prohibited and restrained, unit further order, from transferring,
alienating, creating third party interest, parting with possession, charging or dealing with the
under mentioned properties in any manner and that all persons be and that they are
prohibited from taking any benefit under such transfer, alienation, possession or charge.

DESCRIPTION OF THE PROPERTY

FORM NO. 16 PUBLIC NOTICE
[See Regulation 34 (3)] | | Notice is hereby given to the persons related to
BY ALL PERMISSIBLE M‘E’,[(’E the Plot bearing CTS No. 595, 596, 598, 601,

602 & 603 of Village: Kandivali, Taluka Borivali,
Mumbai Suburban District (hereinafter referred
as "The Said Property") for "Adarsh Saidham
Co-Op. Hsg. Soc. (Prop.)" are hereby informed
that, Slum Rehabilitation Authority, Mumbai has
issued Letter of Intent (LOI) to M/s. Chhaya
Construction ~ Company  (a  registered
Partnership Firm) to develop the above said
Property and the Architect for the Project is Mr.
Vinayak Bhat. If any one has objection for the
development of the said Property described
hereinabove shall submit objection along with
the necessary documents to the Slum
Rehabilitation Authority, Administrative Building,
Anant Kanekar Marg, Bandra (East), Mumbai
400 051 within period of 15 days from the date
of publication of this Notice. The objection
received thereafter shall not be considered.

M. Vipin R. Singh
Advocate
Office No.5, 2nd Floor, Pruthvi Plaza,
Guru Golwalkar Chowk, Indralok Phase - VI,
Bhayandar (East), Thane 401105.
Place : Mumbai Date : 01.08.2024

PUBLIC NOTICE

Notice is hereby given that my clients Mr.
Shirish Dhansukhlal Shah, Mrs. Komal
Shirish Shah and Mr. Krish Shirish Shah

for any alleged misleading or
defamatory  content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

ALL THAT PIECE AND PARCEL OF FLAT NO. 305, ON THE 3RD FLOOR, B WING,
"DHANA-SHREE PEARL" CONSTRUCTED ON PLOT NO. 39 & 40 AT SECTOR-5
PHASE-1, NODE-TALOJE, PANCHANAND, NAVIMUMBAL.

Givenundermyhand andthe seal of the Tribunal onthis date 30/07/2024

Debts Recovery Tribunal Mumbai ( DRT 3)

are negotiating with the owner Mr. Saurabh
Vinay Shah for purchase of Industrial Unit
No. 80, Ground Floor, Raja Industrial Estate
situated at PK. Road, Mulund (West),

sd/- | |Mumbai-80 (Said Unit) and holding 10
(DEEPA SUBRAMANIAN) | |shares of Rs. 50/- each bearing Nos.781
Recovery Officer-ll

t0 790 (Certificate No.79) of Raja Industrial
Premises Co-operative Society Ltd. (Said

Shares). (hereinafter the “Said Unit” and

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

|, SHILPA SPOUSE OF NO 2800190L
RANK SEP (LATE) DAREKAR SUJIT
SHIVAJI  RESIDENT OF KASHEDI
TAL-- KHED HAVE CHANGED MY NAME
FROM SHILPA TO SHILPA SUJIT || To,
DAREKAR AND SON NAME FROM
ARYAN TO ARYAN SUJIT DAREKAR
VIDE AFFIDAVIT DATED 30/07/2024
BEFORE EXECUTIVE MAGISTRATE,
KHED. CL-101

| HAVE CHANGED MY NAME FROM
SUREKHA ~ YASHWANT RANE TO
ANKITA AMBERNATH TAWADE AS
PER DOCUMENTS. CL- 201

| HAVE CHANGED MY NAME FROM
PRAKASHCHANDRA  SHANKARLAL
SONI..TO.. PRAKASHCHANDRA SONI
AS PER DOCUMENTS. CL-201A

| HAVE CHANGED MY NAME
FROM SHEKHER ALOK AGARWAL
(OLD NAME) TO SHEKHAR ALOK
AGARWAL (NEW NAME) AS PER
AFFIDAVIT NO: 16AB 526139 DATED:

16.02.2024.

directed as under:-

22 JUL 2024. CL- 301
| HAVE CHANGED MY NAME FROM for should not be granted;
KEENAN ~ GHEESING THAM TO
KEENAN HENRY THAM AS PER
DOCUMENTS. CL- 401
| HAVE CHANGED MY NAME
FROM JAGRALA AYESHABEN

ABDULRASHID TO AYESHA RAEES
SELIYA AS PER AADHAR CARD.CL- 501

| HAVE CHANGED MY NAME FROM
KHAZI  AABAN  IMTIAZ ~ AHAMED
TO AABAN AHAMED KAZI AS PER
GAZETTE NO. (M-24135250). CL- 822

| HAVE CHANGED MY NAME FROM
KHAZI ~ AYMAN  IMTIAZ  AHAMED
TO AYMAN AHAMED KAZI AS PER
GAZETTE NO. (M-24135246). CL- 823

| HAVE CHANGED MY NAME FROM Given undermyhandandtheseallofthisTribunalonthi329.07.2(.)24. Purchaser/s. s

KHAZI IMTIAZ AHAMED Signature of the Summons to issue summons. /-

ABDUL AZEEZ TO IMTIAZ AHAMED @ Sdl- VIVEK D. RAVANI

KAZI AS PER GAZETTE NO. (Sanjai Jaiswal), Registrar (ADVOCATE)

(M- 24135222). CL- 824 || Note : Strike out whichever is not applicable DRT - lll, Mumbai | |pjace: Mumbai Date:05.08.2024

Form No. 3, [See Regulation-15 (1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai - 400703
Case No.: 0A/511/2024
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
CANARA BANK
Vis.

VIJAY SHAKAR POWAR

(1) Vijay Shakar Powar, Flat No. 301, 3rd Floor, D Wing, Sai Sadan, Near Vaishali
Nagar, Bus Depot, Shashtri Nagar, Bal Rajeshwar Road, Mulund West, Thane,
Maharashtra - 400080. Also At : Flat No. 302, 3rd Floor, D Wing, Sai Sadan, Near
Vaishali Nagar, Bus Depot, Shashtri Nagar, Bal Rajeshwar Road, Mulund West,
Mumbai, Maharashtra - 400080. Also At : Room No. 4, Hanuman Kripa, Near
Maruti Darshan, Cholegaon, Thakuril East, Kalayn, Thane, Maharashtra - 421201.

(2) Smt. Chhaya Shankar Powar, Flat No. 301, 3rd Floor, D Wing, Sai Sadan, Near
Vaishali Nagar, Bus Depo, Shashtri Nagar, Bal Rajeshwar Road, Mulund West,
Thane, Maharashtra - 400080 Also At : Flat No. 302, 3rd Floor, D Wing, Sai Sadan,
Near Vaishali Nagar, Bus Depot, Shashtri Nagar, Bal Rajeshwar Road, Mulund
West, Mumbai, Maharashtra - 400080. Also At : Room No. 4 Hanuman Kripa, Near
Maruti Darshan, Cholegaon, Thakuril, East Kalyan, Thane, Maharashtra - 421201.

SUMMONS

WHEREAS, OA/511/2024 was listed before Hon'ble Presiding Officer/Registrar on

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts
of Rs. 95,87,955.58 (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are

(i) To show cause within thirty days of the service of summons as to why relief prayed

(i) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created and/
or other assets and properties specified or disclosed under serial number 3A of the
original application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and to appear before Registrar on 30.09.2024 at 10:30 A.M. failing
which the application shall be heard and decided in your absence.

“Said Shares” together be referred to as
the “Said Property”).

Originally, Devidayal Stainless Steel
Industries Private Limited had purchased
the Said Unit from M/s. Raja Builders vide
Agreement dated 12th February, 1981.
Mrs. Prema S. Kutty had purchased the
Said Unit from Devidayal Stainless Steel
Industries Private Limited as per
Agreement dated 30th March, 1985.
Mr. Avinash Haribhai Kothari had
purchased the said property from
Mrs. Prema S. Kutty vide registered
Agreement for Sale dated 31/09/2001.
Mr. Saurabh Vinay Shah had purchased the
Said Property from Mr. Avinash Haribhai
Kothari vide registered Agreement for Sale
dated 09/07/2008.

Original Agreement dated 30th March,
1985 executed between Devidayal
Stainless Steel Industries Private Limited
and Mrs. Prema S. Kutty is misplaced and
not traceable.

Any person/s having any claim against or
in respect of the said property or part
thereof by way of inheritance, mortgage,
possession, sale, gift, lease, lien, charge,
trust, maintenance, easement, transfer,
licence either educated in any litigation or
otherwise or any other right or interest
whatsoever, are hereby required to make
the same known in writing to the
undersigned at Office No.3, 1st Floor,
Supriya Heights, PK. Road, Mulund (W),
Mumbai 80, within 14 days from the date
of publication hereof along with proof for
the said claim.

If no claim is made the transaction shall be
entered into without reference or regard to
any such purported claim or interest in the
said property which shall be deemed to
have been waived for all intents and
purposes and not binding on the intending

Exh. No. 9848

| HAVE CHANGED MY NAME FROM

RESHMA IMTIAZ AHAMED
KHAZI TO RESHMA IMTIAZ AHAMED
KAZI AS PER GAZETTE NO.
(M-24135217). CL- 825

| WARIS ALI SIDDIQI R/0 ROOM NO
110 GALLI NO 10, MASJID GALLI
LINK ROAD, BHAGATSINGH NAGAR
GOREGAON (W), MUMBAI - 400104
HAVE CHANGED MY NAME FROM
WARIS ALI TO WARIS ALl SIDDIQI
AS PER DOCUMENTS. CL- 945

WIST JA4TdT
B3G5
i Faeute yf

www.navshakti.co.in

IN THE PUBLIC TRUSTS REGISTRATION OFFICE
GREATER MUMBAI REGION, MUMBAI
Dharmaday Ayukt Bhavan, 1st Floor,
Sasmira Building, Sasmira Road, Worli, Mumbai- 400 030.
PUBLIC NOTICE OF INQUIRY
Change Report No.: DYCC/5492/2024
Filed by Smt. Venu Srinivasan
In the matter of “SIR DORABJI TATA TRUST”
P.T.R. No. E-304 (Mum).

o,
All concerned having interest -

WHEREAS the Trustees of the above trust have filed a Change Report
under Section 22 of the Maharashtra Public Trusts Act, 1950 for bringing the
below describe property on the records of the above named trust and an
inquiry is to be made by the Deputy Charity Commissioner, Greater Mumbai
Region, Mumbai, viz.

1) Whether this property is the property of the trust and could be registered
in the trust name?

DESCRIPTION OF THE PROPERTY:

"3.34% undivided beneficial share in ALL THOSE several plots of land being
plot nos. 15 to 21 totally admeasuring 26120 sq yds under the Town
Planning Scheme no. 6 Andheri Bombay Suburban District and Sub-District
of Bandra and which said lands then assessed by the Assessor and
Collector of the Bombay Municipality under K Ward Nos. 7826, 7827,
7828(1), 7828(2), 7829(1), 7829(2) and 7830 and presently bearing CTS
No. 568 to 574 and are bounded as follows that is to say on or towards the
East by a passage and beyond that by the Western Railway and on or
towards the West by the 4th Road and on or towards the North by Plot Nos.
12, 13, and 14 and on or towards the South by Plot No. 22 and partly by
Junction of the 3rd and 2nd Road. The cost of Rs. 9,238/- proportionate
to the beneficial ownership in the above land was paid by the Trust".

This is to call upon you to submit your objections, if any, in the matter
before the Deputy Charity Commissioner, Greater Mumbai Region, Mumbai,
at the above address within 30 days from the date of publication of this
notice failing which the change report will be decided and disposed of on its
own merits.

Given under my hand seal of the Joint Charity Commissioner, Greater
Mumbai region, Mumbai.

This 25th day of the month of July 2024.

¢

Sd/-
I/C Superintendent
Public Trusts Registration Office,
Greater Mumbai Region, Mumbai.

Form No. 3, [See Regulation-15 (1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai - 400703
Case No.: 0A/65/2022
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
CANA% BANK Exh. No. 9863

M/S. DESTINATIONS GATEWAY PVT. LTD.
To,

(1) M/s. Destinations Gateway Pvt. Ltd., 624, 6th Floor, Commodity Exchange
Building, Sector 19, Vashi, Thane, Maharashtra.

(2) Sri. Vivek Nigam Director As Well as Guarantor F M/s. Destinations Gateway Pvt.
Ltd. Flat No. 1301, B Wing, Jalvayu Vihar, Sector A, Hiranandani Powai, Mumbai,
Maharashtra - 400076 Also At : Flat No. 279 Tower No. 4, Supreme Enclave
Mayur Vihar Phase 1, Delhi, New Delhi, Delhi-110091.

(3) Sri. Bipin Kumar Nigam As Well as Guarantor F M/s. Destinations Gateway Pvt.
Ltd. Flat No. 801 and 802, A Wing, Majestic Heights, Plot No. 203, Sector 23,
Dharave, Nerul, Navi Mumbai, Maharashtra - 400076. Also At : Flat No. 279,
Tower No. 4, Supreme Enclave, Mayur Vihar, Phase 1, New Delhi, Delhi- 110091.

SUMMONS
WHEREAS, OA/65/2022 was listed before Hon'ble Presiding Officer/Registrar on
20.01.2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts
of Rs. 58,76,944.34 (application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are
directed as under:-

(i) To show cause within thirty days of the service of summons as to why relief prayed
for should not be granted;

(i) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created and/
or other assets and properties specified or disclosed under serial number 3A of the
original application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and to appear before Registrar on 08.10.2024 at 10:30 A.M. failing
which the application shall be heard and decided in your absence.
Given under my hand and the seal of this Tribunal on this 31.07.2024.

Signature of the Summons to issue summons.

-

Note : Strike out whichever is not applicable

Sd/-
(Sanjai Jaiswal), Registrar
DRT - lll, Mumbai

”ICICI Home Finance
Karanje Tarf Satara- 415002

Branch Office: 2nd floor, Kanale Plaza, 82 Railway Lines, Solapur- 413001
Whereas

from the date of receipt of the said notice.

Branch Office: Office No. 101, 1st floor, Fortune Business Centre, Near Ambience Hotel, Kaspate Wasti, Wakad Pune- 411057

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation, Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) rules 2002, issued demand notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the
below-mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the

SYMBOLIC POSSESSION NOTICE

Registered office: ICICI Bank Towers, Bandra-Kurla Complex, Bandra (East), Mumbai- 400051
Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: 1st floor, Office No. 23, 24, 25, Satara City Business Center, S No 283/1, A, Final Plot No.-29, Sub Plot No.-1, Radika Road,

MIRC ELECTRONICS LIMITED)]
Regd. Off: "Onida House", G-1, M.L.D.C.,
Mahakali Caves Road
Andheri (E), Mumbai - 400 093
CIN No: L32300MH1981PLC023637
website: www.onida.com
NOTICE
NOTICE is hereby given that pursuant to
provisions of Regulation 47 and other applicable
regulations of the SEBI (Listing Obligations and

property will be subjectto the charge of ICICI Home Finance Company Limited. Disclosure Requirements) Regulations, 2015
Sr.| Name of the Borrower/ Description of property/ Date of Demand| Name the meeting of the Board of Directors of MIRC
No,| Co-borrower/ Date of Possession Notice/ Amount |  of Electronics Limited ("Company") will be held on
Loan Account Number in Demand | Branch Tuesday, 13" August, 2024 at Mumbai,
Notice (Rs.) inter-alia to consider and approve the unaudited
1. |Vishal Narayan Beloshe |Arham Nagar Housing Society Fp No. 391 393 1 393 3 395 T P Scheme No. 111 12-05-2022 | Satara-B financial results of the Company for the quarter
Bolrr%wer,SgehaIVis)hal ﬁaHréch an| l(\)/l1a2hsa7%ag§)sthar gaéaéa Sy\?tﬁf Mahara%ra- 4;5001. Retth/;\:E\ltN'\?. ” Rs. ended 30" June, 2024.
eloshe (Co-Borrower), 1 ounded By- North: Marginal Open Space, South: Flat No. 36,60,248/- In-terms of "MIRC Electronics Limited - Code
NHSRAO(0001257362. 1, East: Marginal Open Space, West: Flat No H 3./ Date of Possession- 01-08-2024 for Insider Trading & Fair Disclosure of
2. E/Birendrakl)Jr%ar \4erma ?\gilding No. 75|E)|[e)itsNol.:t‘spFlirts}\l FlogéZZEéenat Cﬁ-O%%atéve Housin%‘S%ciety 17-05-2024 Pune- Unpublished Price Sensitive Information”, the
orrower), Sunita mesauring q.Ft Plot No. urvey No. angamwadi- Koregaon ] ] ing wi ing i i
Virendrakuar Verma | Park Vilage-Ghorpad: Pune Mafreshire: 211001, Boundad By- North: Bulding | 55 gaiag | Voke%B §La§'%gox'gggy for dealing In the securiies of
(Co-Borroweq, No. 8, South: By Flat No. 4, East: Stair Case & Flat No. 3, West: Building No. 6./ B designated employees and others covered
3] k::m:gggr? l\jgr?ii& Elztf ,\?;P;stgts ?;:r?t;O:a'tzeerrﬁ Complex Area Admesauring- 60.19 Sq.Mtrs Near 17-05-2024  |Sol B e oy, 2024 1l 18 hours
' gBorrower), Nagesh Commercial Chaugad rea South Kasba Dist Solapur C S No. 562 So épur ’ R;. olapur after the dfeclar'\allltll;%ofE:manual. resullt.s. .
aburao Mohire Maharashtra- 413002, Bounded By- North: C.S. No. 588, South: Stair Case Open | 5 36.294/. or ectronics Limited
Co-BorrowerS, Duct Flat No. 9 and Flat No. 13, East: Flat No.6 & Open Duct, West: C S No.563./ e Sdi-
HSHR00000855284. | Date of Possession-01-08-2024 Prasad Oak

sold on the expiry of 30 days from the
Rules 2002. o Y

\Date : August 05, 2024, Place: Satara, Pune, Solapur

The above-mentioned borrowersﬁqs)/dguarantors(s) are hereby given a 30 day notice to repay the amount, else the mort?aged properties will be
ate of publication of this Notice, as per the provisions under the Rules 8 and 9 of Security Inter

Authorized Officer, ICICI Home Finance Company Limited/

Head - Legal, Corporate Affairs
& Company Secretary
Place : Mumbai
Date : 3" August, 2024

est (Enforcement)

www,freepressjournalin

DIRECTORATE OF TOURISM,
: GOVERNMENT OF MAHARASHTRA

MAHARASHTRA TOURISM

Head office: Sakhar Bhavan, 4th Floor, Plot No.230, Nariman Point, Mumbai - 400021.
E-mail: asdtourism.pub-mh@gov.in

Subject : Invites Request for Proposal from experienced agencies

for “Appointment of Agency for Organizing FAM Tours”
Reference : DOT/Publicity/RFP/ FAM Tour/27/2024-25.

Directorate of Tourism invites Request for proposal from experienced agencies for
“Appointment of Agency for Organizing FAM Tours” for Maharashtra Tourism.
To download EOI documents from Dt. 05 August, 2024 At 11.00 AM. To
Dt.19 August, 2024 At.1.00 PM. Please visit http://mahatenders.gov.in

Sd/-
Director
Directorate of Tourism

Place: Mumbai
Dt. 05.08.2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Altop Ishichi Solutions and Projects Private Limited
OPERATING IN Solar Panel Installation Industry (EPC)
AT Vashi Navi Mumbai.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & CIN/ | ALTOP ISHICHI SOLUTIONS AND PROJECTS
LLPNo. PRIVATE LIMITED

PAN: AAKCAG719M
CIN: U74120MH2012PTC232521

2. | Address of the registered office Registered Address: A-53, TTC INDUSTRIAL
AREA, MIDC, MAHAPE, NAVI MUMBAI -
400709

Other Address: 202, 2nd Floor, Devavrata, Plot

No.83, Sector—17, Vashi, NaviMumbai—400705

3. | URLof website Not Applicable

tsna sigielal a®m
punjab national bank

(Govt. of India Undertaking)
Circle Sastra Centre, MUMBAI CITY:-6th Floor, United Bank Tower, Sir P.M.
Road, Plot No. 25, Mumbai - 400001
Tel- 022-41027300, 41027305-24, E-mail: cs6041@pnb.co.in

POSSESSION NOTICE [APPENDIX IV[See Rule 8 (1)]

Whereas, he undersigned being the Authorised Officer of the Punjab National Bank
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section 13 read
with the Security Interest (Enforcement) Rules, 2002, issued a demand notice dated
14.05.2024 calling upon the Borrower/ Guarantor/ Mortgagor Mr. Sunny Manohar Temkar,
Manohar A Temkar and Avinash M Temkar to repay the amount mentioned in the
notice being Rs.90,14,363.00 (Rupees Ninety Lakh Fourteen Thousand Three
Hundred Sixty Three Only) as on 03.05.2024 interest and expenses thereon w.e.f
01.05.2024 within 60 days from the date of notice/date of receipt of the said notice.
The Borrower/Guarantor/Mortgagor having failed to repay the amount, notice is
hereby given to the Borrower/Guarantor/Mortgagor and the public in general that the
undersigned has taken possession of the property described herein below in exercise
of powers conferred on him/her under Section 1314) of the said Act read with Rule 8
of the said Rules on this 30th of July of the year 2024.
The Borrower/Guarantor/Mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Punjab National Bank for an amount of Rs.90,14,363.00
(Rupees Ninety Lakh Fourteen Thousand Three Hundred Sixty Three Only) as on
03.05.2024 with furtherinterest & expenses thereon w.e.f. 01.05.2024 until full payment.
The Borrower Attention is Invited to Provision of sub section (8) of section 13 of Actin
respect of time available redeem the secured assets.

Description of immovable property
Flat No. 1202, 'A" Wing, Neelyog Anand, Laxmi Nagar, Ghatkopar(East)
Mumbai-400075

lenb
el

Sd/-
Authorised Officer
Punjab National Bank

Date :30.07.2024
Place : Ghatkoper East

4. | Details of place where majority of fixed assets are
located

No major fixed assets

5. | Installed capacity of main products/ services NotApplicable

Quantity not applicable as the Corporate
Debtorisinto EPC Activity Industry

Revenue from Operations

1.FY2022-23- 760.61 Lakhs (Audited)
2.FY2023-24- 785.29 Lakhs (Unaudited)

6. | Quantity and value of main products/ services sold
inlastfinancial year

7. | Number of employees/ workmen 14

8. | Further details including last available financial | The details can be sought from RP by sending
statements (with schedules) of two years, lists of | an email at
creditors are available at URL:

The detailed invitation for expression of
interest which shall include the eligibility for
resolution applicants under section 25 (2) (h)
of the Code can be sought from the RP by
sending an email ataltop.cirp@gmail.com

9. | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

10. | Lastdate for receipt of expression of interest 20-08-2024

11. | Date of issue of provisional list of prospective | 30-08-2024
resolution applicants

12. | Lastdate for submission of objections toprovisional list | 04-09-2024

13. | Date of issue of final list of prospective resolution | 14-09-2024

applicants

14. | Date of issue of information memorandum, | 19-09-2024
evaluation matrix and request for resolution plans to

prospective resolution applicants

15. | Lastdate for submission of resolution plans 19-09-2024

16. | Process emailid to submit Expression of Interest

altop.cirp@gmail.com

Date: 05-08-2024
Place: Mumbai

Prakash Dattatraya Naringrekar

IBBI/IPA - 002/IP - N00270 /2017 - 18/10783

Regd. Address: 202 - A, Blue Diamond CHS Ltd, Chincholi Bunder,
Link Road Junction, Malad West, Mumbai - 400 064

Office Address: G - 1, Ruby Industrial Estate, Chincholi Bunder, New
Link Road, Near Bank of Baroda, Malad West, Mumbai - 400 064
For Altop Ishichi Solutions and Projects Private Limited
Email ID : altop.cirp@gmail.com

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
‘West, Mumbai - 400053.

Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260

CIN : L65110TN1921PLC001908

TA\B=

Bo a step shead In life

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi

Industrial Estate, New Link Road, Andheri Yorviinad
‘West, Mumbai - 400053. Mercantile
Email: mumbai_andheriwest@tmbank.in Bank Ltd
Ph: 022 26366240 / 26366260 Bo a stop shead In il

CIN : L65110TN1921PLC001908

(Rule 8(1))
POSSESSION NOTICE
(for Inmovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0£2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 09.05.2024 calling upon the Borrower Firm : M/s Pacific Wires and Cables,
Navgeet Bunglow, Opp Sacred Bunglow, Kacheri Road, Lokmanya Nagar, Palghar West -
401404, through its Partners/Guarantors : Mr. Kushal Radheshyam Soni, Navgeet
Bunglow, Lokmanya Nagar Kacheri, Opp Sacred Heart School, Palghar West, Thane-
401404, Mr. Pankaj Prabhakar Lakade, No.751, Kasba Peth Lakade Wada, Near Sattodi
Police Kasba Peth,Pune-411011, and Mr. Vidyasagar Vishnu Vartak, Room No. 301,
Ruturaj Society 2nd floor, Bhausaheb Dandekar Marg, Thane -401404, to repay the amount
mentioned in the notice being Rs. 63,59,752.61 (Rupees Sixty three lakh fifty nine
thousand seven hundred fifty two and Paise sixty one Only) as on 30.04.2024 to the
Bank within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 02nd day of
August of the year 2024.

The Borrower’s attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 66,39,542.61 (Rupees Sixty Six Lakh Thirty
Nine Thousand Five Hundred Forty Two and Paise sixty one Only) as on 31.07.2024
and with subsequent interest and charges thereon.
DESCRIPTION OF THE IMMOVABLE PROPERTY

On equitable mortgage over the residential flat admeasuring of 878 Sq.ft (Super Build up
area) situated at Flat No. 2, Ist floor, Kalp Residency, CTS No : Plot No. 751A, 751B, 752,
Pawle Chowk, Kasba Peth, Sattoti Chowk, Near Sattoti Police Chowki, Pune — 411 011
standing in the name Mrs. Sangita Prabhakar Lakade through her Constituted Attorney Mr.
Pankaj Prabhakar Lakade.

Boundaries
North : Flat No. 1

East : Sr. No. 753 land

South : Govt. Road West : Sr. No. 450 land

(Rule 8(1))
POSSESSION NOTICE
(for Imnmovable Property)

Whereas the undersigned being the Authorized Officer of the Tamilnad Mercantile Bank
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 (54 0£2002) and in exercise of powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 09.05.2024 calling upon the Borrower Firm : M/s. Apex Engineers, C101,
Parshwa Kunj, M.D.Road, Kandivali West, Mumbai — 400067, through its Partners /
Borrowers/Mortgagors : Late Ketan Shambulal Panchal (Partner/Deceased), Flat No.
601, Login Building, New Link Road, Orchid Suburbia, Kandivali, Veena Sitar,
Dahanukarwadi, Kandivali west, Mumbai-400067, Mr. Prakash Vadyamal Lalwani R/o
No. 32, Mirachi Gally,Panvel, Raigargh — 410206, and Guarantors/ Legal Heir of Mr.
Ketan Shambulal Panchal : Mr. Shlok Ketan Panchal, S/o. Late Ketan Shambulal
Panchal, Flat No. 601, Login Building, New Link Road, Orchid Suburbia, Kandivali, Veena
Sitar, Dahanukarwadi, Kandivali west, Mumbai-400067, Mrs. Asha Ketan Panchal W/o
Late Mr. Ketan Shambulal Panchal, Flat No. 601, Login Building, New Link Road, Orchid
Suburbia, Kandivali, Veena Sitar, Dahanukarwadi, Kandivali west, Mumbai-400067, and
Ms. Jana Ketan Panchal, D/o. Late Ketan Shambulal Panchal, Flat No. 601, Login
Building, New Link Road, Orchid Suburbia, Kandivali, Veena Sitar, Dahanukarwadi,
Kandivali west, Mumbai-400067, to repay the amount mentioned in the notice being Rs.
59,89,058.16 (Rupees Fifty Nine Lakh Eighty Nine Thousand and Fifty Eight and
Sixteen Paise Only — CC Rs. 50,70,057; WCTL - 1 under GECL- Rs. 1,04,575.18 and
WCTL - 2 under GECL- Rs. 8,14,425.98) as on 30.04.2024 to the Bank within 60 days
from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the properties described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with rule (8) of the Security Interest Enforcement Rules 2002 on this the 1st day of
August of the year 2024.
The Borrower’s attention is hereby invited to provisions of sub-section (8) of Section 13 of
the Act, inrespect of time available to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tamilnad
Mercantile Bank Ltd. for an amount of Rs. 62,29,706.16 (Rupees Sixty Two Lakh Twenty
Nine Thousand Seven Hundred Six and Paise Sixteen Only — CC Rs. 52,89,319; WCTL
- 1 under GECL- Rs. 1,07,005.18 and WCTL - 2 under GECL- Rs. 8,33,381.98) as on
31.07.2024 and with subsequent interest and charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
On equitable mortgage over the residential flat admeasuring 650 Sq.ft (Carpet Area)
situated at Flat No. 202, 2nd Floor, “Shri Prabhakar Raje Complex Co-operative Housing
Society Ltd.”, Shivaji Chowk, bearing Plot No. 198A/205/14, Old Panvel, Tal - Panvel,
Dist-Raigad-410206 standing in the name of Mr. Prakash Vadyamal Lulla.

R dari
ies

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 02.08.2024
Place : Mumbai

Court Room No. 3
IN THE HON'BLE CITY CIVIL COURT, AT Mumbai
COMMERCIAL SUIT NO. 390/2022
0.V.R.20 (1A) OF CPC FOR PAPER PUBLICATION)
Plaint: Lodged on : 06.06.2022
Plaint: Admitted on : 20.06.2022

Under Order V, Rule 2
Of the Code
of Civil Procedure, 1908

Rule 51

SUMMONS to answer
Plaint under section 27,
0.V, r.1,5,7 and 8 and
O. VIl r. 9 of the Code
of Civil Procedure.

INDIAN OVERSEAS BANK, a body Corporate Constituted under the

Banking Companies (Acquisition & Transfer of Undertakings) Act,

1970 having its having its Central Office at 763 Anna Salai Chennai -

600 002, Regional Office 5th Floor, E- Wing, Maker Tower Cuffe

Parade, Mumbai - 400005 and Branch office amongst others at

Bandra Branch, Radhasoami Apartment, 36th Road, T.P.S Ill, Bandra

(West) Mumbai, 400 050, Through its Branch Officer Mr. Pramod

Kumar. L. Plaintiff
V/s

Mr. Nilesh Rambhai Gandhi

An individual, inhabtaint, residing at 701, Shri Mani Krupa CHS,

Ramdev Park Road, Behind Shiver Garden Mira Road (East), Thane-

401107 . Defendant

TO,

Mr. Nilesh Rambhai Gandhi

Above named Defendants

Take notice that this Hon'ble Court will be moved before his Honour

Judge Shri S. S. TODKAR presiding in C. R. NO. 3, ON 9/9/24

afternoon by the abovenamed plaintiff for the following relief:

a) That the Defendant be ordered and decreed to pay to the Plaintiff a

sum of Rs. 14,49,407/- (Rupees Fourteen Lakhs Forty Nine Thousand

Four Hundred Seven Only) is due and payable by the Defendant

inclusive of interest calculated up to 20.02.2021 alongwith the future

interest payable thereon @ 10.75% as per contractual rate of interest

and @2% overdue interest charged on irregular outstanding as per

terms and conditions duly accepted by Defendant through sanction

letter with monthly rest from 21.02.2021 till the payment or realization

of the entire outstanding.

b) that the bank officer be directed to attach and sell the hypothecated

car of the Defendant in the manner permissible in law with direction to

net proceeds thereof.

c) that defendant be restrained by order of injunction of this Hon'ble

Court from alienating, disposing off, transferring, creating third party

rights or in any manner of hypothecated car.

d) that the defendant may disclose other movable and immovable

assets on oath.

e) costs of the Suit be provided for;

f) For such other and further reliefs as the nature and circumstances

of the case may require.

Dated this day of 05 Mar, 2024

Sd/-

For Register

Sd/- @ City Civil Court
Sealer, At Mumbai

This 05 Mar, 2024

M/s. GHASWALA & Associates

Advocates for the Plaintiff, Flat No.802, E-Wing,
Dudhwala Complex, Bellasis Road, Next to S.T. Depot,
Mumbai Central, Mumbai - 400 008.

haswalaassociates @ vahoo.com
Tel.No. 9892432192

North : 40 Ft. Broad Road East : Middle Class Co-op

South : 30 Ft. Broad Road West : Panvel Municipal Council Road

Sd/-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Date : 01.08.2024
Place : Mumbai

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Nariman Point,

Mumbai - 400 021. Phone No : 022 - 6188 4700
Email : sys@pegasus-arc.com URL : www.pegasus-arc.com

PEGASUS
PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Inmovable Property under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 8 and 9 of the
Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below mentioned
Borrower(s), Co-Borrower(s) and Guarantor(s) that the below described secured asset being
immovable property mortgaged/charged to the Secured Creditor, Pegasus Assets Reconstruction
Private Limited acting in its capacity as Trustee of Pegasus Group Thirty Two Trust-I
(“Pegasus”), having been assigned the debts of the below mentioned Borrower along with under-
lying securities interest by Abhyudaya Co Operative Bank Ltd. vide Assignment Agreement dated
30/06/2017 under the provisions of the SARFAESI Act, 2002, are being sold under the provisions
of SARFAESI Act and Rules thereunder on “As is where is”, “As is what is”, and “Whatever

there is” basis with all known and unknown liabilities on 29/08/2024.
The Authorized Officer of Pegasus has taken physical possession of the below described secured
asset being immovable property (‘Schedule Property”) on 04/11/2019 under the provisions of the
SARFAESI Act and Rules thereunder.

THE DETAILS OF AUCTION ARE AS FOLLOWS:

Name of the Borrower(s), |M/s. Daya Builders (Partnership Firm & Borrower)
Co-Borrower(s) and Mr. Dhansukh D. Shah (Partner & Guarantor)
Guarantor(s): Mr. Vijay D. Shah (Partner & Guarantor)

Mr. Kirit D. Shah (Partner & Guarantor)

Mr. Haresh D. Shah (Partner & Guarantor)

Mr. Kiran D. Shah (Partner & Guarantor)

Rs.9,77,21,937.50/- (Rupees Nine Crores Seventy Seven Lakhs
Twenty One Thousand Nine Hundred Thirty Seven and Paise Fifty
Only) as on 30/04/2014 as per notice under section 13 (2) of SAR-
FAESI Act. [Rs.37,13,76,625.71/- (Rupees Thirty Seven Crores
Thirteen Lakhs Seventy Six Thousand Six Hundred Twenty Five and
Paise Seventy One Only) as on 17/07/2024] plus interest at the con-
tractual rate and costs, charges and expenses thereon till the date of
payment and realization.

Outstanding Dues for
which the secured assets
are being sold:

Mortgaged by: - M/s. Daya Builders through its Partners

All that piece or parcel of land or ground situated lying and being at Village
Malad (E), Taluka Borivali in Greater Bombay the Registration Sub-District
and District of Bombay City Sub-Urban Bearing Survey No. 261 Part of
Village Malad, bearing C.T.S. No. 620/A/1-A/4E, Mumbai — 400 063,
admeasuring area of the Plot about 6,031 sq. mts. Or thereabouts and
bounded as follows: On or towards the East - Daya Shreeji Building,
On or towards the West — Laxchandi Building, On or towards the North
- Daya Sagar Building, On or towards the South - D. P. Road.

Details of Secured Asset
being Immovable Property
which is being sold

CERSAI ID: Security ID- 400007848325

Asset ID- 200007838211

Reserve Price below which | Rs.57,93,07,000/-
the Secured Asset will not|(Rupees Fifty-Seven Crores Ninety Three Lakhs Seven Thousand

be sold (in Rs.): Only)

Earnest Money Deposit Rs.5,79,30,700/-

(EMD): (Rupees Five Crores Seventy-Nine Lakhs Thirty Thousand Seven
Hundred Only)

Claims, if any, which have
been put forward against
the property and any other
dues known to Secured
creditor and value

1) Huts / Encroachment 2) Litigations

3) Status of and usage of reservations on the Schedule Property
Prospective buyers may conduct due diligence before submitting
bid(s).

Inspection of Properties: | On 14/08/2024 from 11.00 AM till 5.00 PM

Contact Person and Phone | Mr. Siddhesh Pawar: 9029687504
No: Mr. Devang Khira: 9619422209
Mr. P. S. Ravendernath- 9821238369

Last date for submission of Bid: | 28/08/2024 till 5:00 pm

Time and Venue of Bid E-Auction/Bidding through website (https://sarfaesi.auction-
Opening: tiger.net) on 29/08/2024 from 11:00 a.m. to 01:00 p.m.

This publication is also a fifteen (15) days’ notice to the aforementioned Borrowers / Co-Borrowers
/ Guarantors under Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

For the detailed terms and conditions of the sale, please refer to Secured Creditor's website i.e.
http://www.pegasus-arc.com/assets-to-auction.html or website https://sarfaesi.auction-
tiger.net or contact service provider M/s. E Procurement Technologies Ltd. Auction Tiger Bidder
Support Nos: 079-68136805/68136837 Mo.: +919978591888, Email : ramprasad@auction-

tiger.net and support@auctiontiger.net before submitting any bid.
AUTHORISED OFFICER

Place: Mumbai Pegasus Assets Reconstruction Private Limited

Date: 05/08/2024 (Trustee of Pegasus Group Thirty-Two Trust-l)
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PUBLIC NOTICE

Notice is hereby given to General Public that 1) Shri. Anant Ganu Bahira, 2)
Shri. Sagar Dyaneshwar Bahira, 3) Shri. Naresh Ganu Bahira, 4) Shri.
Ravindra Ganu Bahira, 5) Haresh Ganu Bahira, 6) Smt. Nandini Shankar
Koli, 7) Rajini Narsu Chaugule and Dr. Sanjay Rajaram Sonawane residents
of Panvel have agreed to sell the property mentioned herein below more
particularly described in Schedule hereunder, to our client.

Notice is hereby given to General Public/Person having any claim in respect
to the under mentioned property as and by way of sale, exchange,
mortgage, gift, lien, inheritance, co-ownership, maintenance, possession,
license, tenancy, lease, sub-lease, under lease, lien, easement, or
otherwise of whatsoever nature are hereby required to make the same
known in writing to the undersigned at his office address mentioned below
within Fourteen (14) days from the date hereof along with documentary
proof, otherwise such claim if any shall be considered as waived and not
binding or non-subsisting and the sale of the under mentioned will be
concluded in favour of our clients.

SCHEDULE OF PROPERTY
Sr. No. Details of Property

1. | All those pieces and parcels of land bearing Plot No. 305A
(Original Plot No. 500 & Survey No. 389/1 (part), admeasuring
2587 Sq. Meters, lying, being and situate at Panvel, Taluka —
Panvel, District — Raigad, TOGETHER WITH ALL and singular
courtyards, areas, waters, water courses, edifices, yards,
compounds, sewers, fences, trees, drains, ways, paths,
passages, commons, gullies, lights, rights, liberties, privileges,
easement, access, approach, ingress and egress, profits,
advantages, rights, and appurtenances whatsoever to the
Scheduled Plot of Land, with absolute rights, title and interest to
sell, develop or dispose-off the Scheduled Plot of Land, along with
all structures standing thereupon and all fixtures appurtenant
thereto and all benefits arising thereof, and bounded as follows;
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1) Mrs. Sandra Hilary Dias, Age: 52 Yrs
Occ.: Teacher, Residing at: Verbhat Wadi,
Mulgaon, Vasai, Tal. - Vasai.
2) Mrs. Sana Irfan Hakim, Age: 46 Yrs
Occ.: Business, Residing at: Kalpataru
Heights, Aagri Pada Mumbai.
3) Ms. Tania James D'silva, Age: 32 Yrs
Occ.: Service,Residing at: Boriwadi, Mulgaon,
Vasai, Dist: Palghar. ...Applicant

s

None ... Non Applicant/Respondent
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SCHEDULE OF THE PROPERTY
1. Saving Account No. 5410100007245 of
Bassein Catholic Co-op Bank Ltd, Bangli
BranchRs. 3/-
2. Saving Account No. 3100100016889 of
Bassein Catholic Co-op Bank Ltd., Papdi
Branch Rs. 9,51,644/-
3. Fixed Deposit Receipt No. 1127686 of
Bassein Catholic Co-op Bank Ltd, Papdy
Branch Rs. 1,99,724/-
4. Fixed Deposit Receipt No. 1408949 of
Bassein Catholic Co-op Bank Ltd, Papdy
Branch Rs. 73,235/~
5. Fixed Deposit Receipt No. 1438037 of
Bassein Catholic Co-op Bank Ltd, Papdy
Branch Rs. 58,284/-
6. Life Insurance of India Policy No.
922910592 of Rs. 2,44,193/-
7. Life Insurance of India Policy No.
925998651 of Rs. 3,75,000/-
8. Life Insurance of India Policy No.
922790612 of Rs. 2,00,000/-
9. HDFC Life Policy No. 14874747 of Rs.
3,00,000/-
10. Axis Mutual Fund Folio No.
91063046582 of Rs. 1,65,000/-
11.18. Axis Mutual Fund Folio No.
91063046542 of Rs. 1,65,000/-
12.Provident Fund KDMAL00278700
000000156
13. Bassein Catholic Co-Op Bank Ltd
Mulgaon Branch Bank Locker No. 68
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1. HDFC Life Insurance Company Limited,
Policy No. 25573669
2. SBI Life Insurance Company Ltd, Policy
No. 1K692729010.
3. SBI Life Insurance Company Ltd, Policy
No.2K397487408.
4.BAJAJ Allianz Life Insurance Company
Ltd, Policy No.0303833296.
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B F. RC]RYITIRR

Dated- 26/07/2024 Advocates & Solicitors
407, Satra Plaza, Palm Beach Road
Sector-19D, Vashi, Navi Mumbai: 400 703.

Tel: 022-27834407/08

Email: mail@lawcounsellors.in
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